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UNION OF INDIA & ORS,

For the applicant Mr.N.?gmallick, couns el
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Haard pn ? 17.12,98 c - Order on ¢ 17,12.98
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S,N,Mallick, VC

When this matter is taken up for admission hearing hoth
the papties concede that this application has become infructuous as

the petitioqer has joined his post at Sualdah on promotion, Under such

circumstanCesvthe application is disposed of being infructuous. It is
recorded that Mp,M, M, Mallick, counsel has appe ared as senior to the

advocate on recnrd MA also stands disposed of, No order as to costs.
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